
F.I.R.: 0O82/20021 
P.S. Bhajanpura 

U/s: 392/34 PC 

State Vs. Sumeer Kumar 

0L03,2021 

P'resent Applicant in person with Ld. Counsel. 

APplicant has moved an application for release of following 

ricles on superdari: 
I. Wrist Watch Rolex 

2. Samsung Mobile M-31S. 

.Cash Rs. 500/-. 
Report of the 1O has been received wherein police has reported 

that the police has no objection for releasing the abovesaid article on 

superdari to its rightful owner. 

Heard and perused the report. 

The view of the Hon'ble Supreme Court has been reiterated by 

Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in Crl. 

M.C. No. 4485/2013 dated 10.09.2014. 

"68. Articles involved in an offence may be released to the 

righuful owner afier preparing detailed panchnama; taking photographs of 

he article, valualion report, and a security bond. 

69. The photographs of the article should be attested 

contersigned by the complainant, aCcused as well as by the person to who 

e custody is handed over." 

In the facts and circumstances of the case, the abovesaid articles 

be released on superdari to the applicant/owner on detailed Panchnama an 
a nd 



nity bond to the satisfaction of the SHO Concerned, Subjc 
The applicant and further subject to condition of taking 

e article on the cost of the applicant and the photographs D 
and that applicant shall produce the articles as and when 

ourt. Photographs shall be attested and countersigned by 

l complainant. 

cordingly application stands disposed of. 

(Rupinder Singh Dhiman) 

MM-01/KKD/Delhi/01.03.2021 



a security/indemnity bond to the satisfaction of the SHO Concerned, suoy 
to verification of the applicant and further subject to condition o of taking 

be photographs of the article on the cost of the applicant and the photogtap" 
placed on record and that applicant shall produce the articles as and wne 

required by the court. Photographs shall be attested and countersigned Dy 

the accused and complainant. 

Accordingly application stands disposed of. 

(Rupinder Singh Dhiman) 
MM-01/KKD/Delhi/01.03.2021 


